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On being mentioned this matter has boon taken 

up for final disposal. 

hoard .3hri iJ .R .floitray, !ivocate for the 

applicants and Sun C 	ishra , Advocate for the 

Respondonts/Railjays. 

Si. applicants, who Caine over to regular Establjshrnenj 

of the Railways w..f. 20.7 .35,5.1.36,24.9.33,20.7 .85,24.9.33 and 

24.9 .83 resDectively, in this Original Application have raed 

to antedate their rogularisation w..f. 1.4.1973 by 

virtue of instructions issued hy the Railways on 

26.4.1989. The A(Jvocate for the appl:L rlplacor] bolfore 

us the Circular/letter dated 13.8 .2001 (issued from the 

Off ice of the C .P £ ./SRO) , the conten Ls of which ore as 

under : 

"Sub: Regularis ation of s oi:v ices of Railway 
oniploycas w.e.f. 1..1973 against 
P .0 .R • Post : 

Of late the Railway Administration has 
been facing a huge number f Court Cases 
arising out of prayer for seeking the benefit 

nru1arsin of oies o 	ailayof   
eniployces who wore on th roil. of Cons truction 
Lbit and who had comeloted three ye ars of 
continuous soiz±co. They ore mainly aognieved 
by the fact that many junior OITipiOyeQs have 
got the same bonfit by virtue of the verdict 
delivered by the lion' )le O'I7'CAL in earl inn 
cases. 

As deired by C .P .0., a Committee 
cornprjj$ ing Dy. CPO (:I)/GrtC 	Sr .DPO,' L1? 
has been cons Lituted which will (Jo through 
the pending court cases ()F s iniiiarly 
3 iLu ted and c:irCums tancor1 in nature and 

	

indicate suitable course 	action. 

You are therefore, rogues ted to locate/ 
ident.Lfy such caos md inform tiio said 



OF 

Comnitl:ee for uppropriate action 
accordingly". 

E.j placing the aforesaid circular of 

S .E .Railwys, the z,,dvocate for the appliccint(s) prayed 

for a direction to Respondents to consider his/their 

grievance by the Cornjiittee set up to decide the issue 

as raised in the present Orijina1ippiication. 

In the aforenairi nrcmines, VJ1thOUL entering 

into the merits of the case, WC rlinpone of thin 0 .. 

with a. direction to Respondents to place the grievance 

of the ap1icant(s) beoro the Coniiiittee constituted 

for the Purpose and the said COmIiiiLtOe should consider 

the case of the applicant under the relevant rules and 

ins tructions on the subject, at the earliest despatch. 

This 0 . 	in accordingly disposed of. No costs. 
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